537 Papers Laid

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
information is being collected and the
paume will be laid on the table of the
Lok Sabha.

12.00 hrs, '

ANNOUNCEMENT BY THE SPEA-
KER RE. SITTING OF THE HOUSE
FOR PRESENTATION OF ‘THE
= BUDGET

. SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given a
Motion about the stark famine in
Mizoram.

MR. SPEAKER: I have allowed a
Calling Attention for tomorrow,

SHRI JYOTIRMOY BOSU: Can I
make a submission? People are
suffering.

MR. SPEAKER: No. I have allow-
ed it for Calling Attention tomorrow,

1 have to make an announcement.

Before we take up the next item.
I would like to inform the House that
as is customary, the House would
adjourn for half an hour at 4-30 P.M.
today to re-assemble at 5 P.M. for the
presentation of the General Budget.

Now, Papers to be laid on the Table.

12,02 hrs.
" PAPERS LAID ON THE TABLE

-
REPORTS OF Hinpustan LeveEr LTbp,
Bomseay, M/s RarLis Inora Lrp.,, Bom-
PAY ETC, ETC, UNDER MRTP Acr, 1969
AND COMPANIES UNPAID DiviDENT
(TRANSFER TO GENERAIL REVENUE Ac-
coUNT OF THE CENTRAL GOVERNMENT)
RuLEs, 1978, '

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI

PHALGUNA 9, 1899 (SAKA)

. #*+(iv) Report under

‘ @ (v) Report
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SHANT1I BHUSHAN).. .1 beg to lay
on the Table;—

(1) A copy eath of the following
Reports (Hindi wversions) of the
Monopolies and Restrictive Trade
Practices Commission under section
62 of the Monopolies and Restrictive
Trade Practices Act, 1969: —

* (i) Report under section
22(3)(b) of the said Act in the
case of M/s. Hindustan Lever
&imited. Bombay and the Order
ated the 6th March, 1974 of the

_a. _Central Gevernment, thereon.

** (ii) Report under section
22(3) (b) of the said Act in the
case of M/s. Rallis India Limited,
Bombay and the Order dated
the 9th February, 1976 of the
Central Government theréon. -i

***(iii) Report under section
22(3)(b) of the said Act in the
case of M/s. WIMCO Limited,
Bombay for establisnment of a
new undertaking for manufac-
ture of industrial explosives and
the Order dated the 28th Feb-
ruary, 1977 of the Central Gov-
ernment thereon.

section
22(3) (b) of the said Act, in the
case of M/s. Maharaja, Shree
Umaid Mills Limited, Pali Mar-
war (Rajasthan) for establish-
ment of a new undertaking for
manufacture of industrial explo-
sives and accessories and the
Order dated the 28th February,
1977, of the Central Government
thereon.

under section
22(3) (b) of the said Act in the
case of M/s Chowgule and Com-
pany Private Limited for the esta-
blishment of 3 new undertaking
for the manufacture of Industrial
Explosives and the Order dated

‘Eﬁéiish -;érsion of the Report was laid on the Table on the 26th March‘ml.;;;z_;_

**English version of the Report waslaid on the Table on the 4th March, 1976

***English version of the
August, 1977.
@English
December, 1977.

Report was laid on the Table on the 2nd

version of the Reportswas laid on the Table on the 6th
s 'W’ . -
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Shri Shanti Bhushan

the 27th May, 1977 of the Cen-
tral Government thereon

@(vi) Report under section
22(8) (b) of the said Act in the
case of Shri Ambika Mills Limited,
Ahmedabad, for the ectablishment
of a new undertaking for manu-
facture of Glycol Ethers and the
Order dated the 10th October,
1977 of the Central Government
thereon.

@ (vij)) Report under section
232(8) (b) o the said Act in the
case of M/s Chowgule and Com-
pany Private Limited, Goa, for
the establishment of Solar Salt
Works at Jodiya in the State of
Gujarat and the Order dated the
19th November, 1876, of the Cen-
tral Government thereon. [Pla-
ced in Library. See No. LT-1611/

78).

(2) A copy of the Companies Un-
paid Dividend (Transfer to General
Revenue Account of the Central
‘Government) Rules, 1978 (Hindi
and English version) published i
Notification No. GS.R. 140 in
Gazette of India dated the 21st Jan-
uary, 1978 under sub-section (3) of
section 642 of the Companies Act,
1956. [Placed in Library. Seec No.
LT-1612/78).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, on Item No. 2,
sub-item (1), sub-sub-item (i), (ii)
(iii) and (iv), the Monopolies and
Restrictive Trade Praciices Act, 1969
clearly lays down that the Cenatral
Government shall cause to be laid
before both Houses of Parliament sn
Annual Report and ‘every Reporé
which would be submitted to it by
the Commission from time tn time
pertaining to the execution of the
provisions of this Act.

FEBRUARY 28, 1978
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Sir, I would like the hon. Minister
to tender an explanation before ihis
House as to why all the Reports that
have been given already have Dot
been laid on the Table of the House.
Number one. Then, number two 1is
this, Why was the English version
of the Report laid on the Table aon
26th March, 1874, and why is the
Hindi version being laid now, Bir?
Why, from 1974 to 1978, thig long gap?
I know it relates to the erstwhile
Government, but this Government
should tell the House, this House
should be taken into confldence as
to what was the reason.

Sir, the Reports under the Mono-
polies and Restrictive Trade Practices
Act, which are always against the big
houses like Hindustan Lever, Rallis
India Ltd., Wimco Limited, etc. were
withheld deliberately to keep the
House in darkness, to allow the
Monopolists and the Multi-nationals to
continue with the loot. Sir, I want
an explanation,

MR. SPEAKER: You are objecting.
We will send it to the Committee.

SHR]I JYOTIRMOY BOSU: The
Commitee is a **

MR. SPEAKER: He will
before the Committee,

explain

SHRI JYOTIRMOY BOSU: Sir,
don'’t shield the Multi-nationals.

MR, SPEAKER: I am not shielding.

I am only shielding the time of the
House.

SHRI JYOTIRMOY BOSU: Sir,
you should see the writing on the
wall. Tet us deal with economic
issues. If we don't deal with econo-
mic issues, we shall all perish. Why
this delay?

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Why this delay?

@English version of the Reports was laid on the Table on the 8th

December, 18977.

"hpunged]as ordered by the Chair.
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MR. SPEAKER:' Mr. Minister, are
you in a position to say?

SHR] SHANTI BHUSHAN: Sir,
the English wversions of the Report
had been laid much earlier.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr, Speaker, Sir,
Mr. Jyotirmoy Bosu has just made a
statement that the Committee js a **
He said that just now. That is very
serious.

MR. SPEAKER: If he has said that,
that will be removed. That will be

expunged.
SHRIMATI PARVATHI KRISH-
NAN: Is his Public Undcrtakings

Committee also a **

MR. SPEAKER: No Committee of
the House can be called like that.

SHRI JYOTIRMOY BOSU: Has it
gone on record?

MR. SPEAKER: If jt has gone on
record, it will be removed.

SHR] JYOTIRMOY BOSU: May I
tell you something, Sir?

MR. SPEAKER: Nothing.

SHRI JYOTIRMOY BOSU: You are
convicting me without giving me a
chance to defend myself.

You should give me a charge-sheet
and give me an opportunity to defend
myself.

MR. SPEAKER: You require no
chance at all.

SHRI JYOTIRMOY BOSU: I anly
want to say this. We have a thing
calleq No-day-yet-named motion list
I call it ** because nothing is ever
picked up from that for debate.

PHALGUNA 9, 1899 (SAKA) .
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MR. SPEAKER: hon.

Minister.

Now, the

SHRI SHANTI BHUSHAN: Sir,
the English versions of the Report had
been lai:f on the Table of the House
much earlier. Hindi translation and
preparatjon of the Hindi version took
some time.

MR. SPEAKER: That should not
take much time. That must be laid
simultaneously as far as possible.
Four ye*.rs have gone.

SHRI SHANTI BHUSHAN:

‘That

is right.
SHR1 JYOTIRMOY BOSU: Sir, 1
rise on a point of order, Sec. 62 of

the Monopolies and Restrictive Trade
Practices Act clearly lays down that
‘the Central Government should cause
to be laid before both Houses of
Parliament the Annual Report and
every report.”

MR. SPEAKER: You mentioned
that. '

SHRI JYOTIRMOY BOSU: No, Sir.
The Minister must enlighten us on
how many reports have been laid on
the table of the House.

MR. SPEAKER: He says all the
reports (Interruptions).

PROF. P. G. MAVALANKAR: Mr.
Bosu has made two points. First is
the failure to lay the Hindi transla-
tion in time, and the other is that
there is undue delay. Under the Act,
a number of reports must be presen-
ted annually. That has not been
done. Government must explain the
serious lapse on this count.

T v "™ T (fae @wR):
TETeT WERT, AT FAE ¥ X wATAT
¥t fomr =7 % dfaaw ar fasy &
SIER 7 w1 @ foird gy ¥ 29

**Expunged as ordered by the

Chair.
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Q¥ TEY AT SRC. ¥ a1 § g9AT &
T | R @ ¥ A9 FgAT q5an @ R ]
T QT & QO @9 FHE F qTHA A
sr€ 1 fat & qafas g oF Fae
gaq & Fa« qT @ a7 wifge, fwa
Harag TaT 78 ®F ¢ | a9 faaea @
f&§ o FE E FE fF FEAOF
qa'rf‘ira:ui’rﬁq‘rzm * mmrtq’?
wmﬁq,wmﬂqﬁraﬁﬂz

F AT qEA F AT G @ |

MR. SPEAKER: Please make a
submission and not a speech. What
is the point in repeating the same
thing? We want to know from the
Minister.

SHRI JYOTIRMOY BOSU: You are
a politician and you have come as
a Speaker, Have you read the speech
made by the Janata Party President?
We have neglected the economic issues.
That is why we stand rejected in the
States. We are not gZoing to be a

party to this.

MR. SPEAKER: That is not the

subject-matter. (Interruptions)

SHRI KANWAR LAIL GUPTA: Let
me make my submission like this.

Let me read out that section.

MR. SPEAKER: He has read it out
already.

SHRI KANWAR!
Section 62 says:

LAL GUPTA:

“The Central Government shall
cause to be laid before both Houses
of Parliament, an Annual Report.”

That is one thing. ™

MR. SPEAKER: Mr. Bosu has made
that point.
SHRI KANWAR LAL GUPTA: He

the Annual Reports—nat

has 1laid
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every report. May I make a request to
the Minister, through you, to ask the
Ministry to send all reports to be laid
on the table of the House?

This is my submission.

A HEY W @ (Ag): wan
T[RITE, € I TATH ISAT AT @, AT
ATIEAT § | TH § qgy ¥ §e wgen
TH 91?7 AT 2, § OF W@ ATHS
F AR A AT TR F WEAT TG FT
FATAT |TEAT § | FTUS-TAFATH, Ha-
gonfez. =Y sEwFTY ARIAY, ¥ |
9o ¥ zatw & feafes ¥ o g@awr
2HT, 3T FY 517w 74 & fAv oF w3
T3 g8 97 | 39 ¥ faE 5 wgen
F qre 7y ¥ @ 1 mFTHATY, SR e WY
wgard F &I7 A § fF gw g o
€ § ) w7 O wew ol w1 qrT ¥
ATRA FEY @7 AT &, A qE 979 7
maﬁlrnrav OUHTT ¢ W7 3 ¥ U«

ﬂﬂ?ﬁgﬂ"rswﬁ g1 T® & foafasr

‘tﬁmmﬂaf#aﬁcﬂz
ngrm&W|azﬂ%ﬂm=rm

aamo f& !mr

.ﬂl

MR. SPEAKER: Now, so far as the
statutory reports are concerned, I
have been noticing that there has been
considerable delay in placing these
Reports before the House. This is
not the proper practice. They must
strictly go according to the law and
no delay should be caused in laying
them on the Table of the House.

Ag regards the other objection regard-
ing the Report on Jaya Prakashji, the
paper has said that it was submittes]
only yesterday. I am sure Govern-
ment will take some time to consider
it and it will be placed before the

-House as expeditiously aa ‘possible.



